Popars Loid

Scations (Hiadi and English versioms)
vader subaeotion (6} or section 3 of
the Besesitial Cmnmodities Act, 1855

(i) The Bugar (Price Determination)
Osder, 1972, published in Noti-
fication No. G, 8, R, 309 (E) in
Gazette of India dated the 15th
June, 1972,

(i) The Levy Sugar Supply (Controf)

Order, 1972, published in Neti-

fication No. G. 8. R. 310 (E) ia

Gasette of India dnted the 15th

June, 1972,

The Levy Sugar Supply (Control)

Amendment Order, 1972, publi-

thed in Notification No. G. 8. R.

818 (E) in Gazette of India dated

the 20th June, 1972,

(iv) The Sugar (Price Detormination)
Amendment Order, 1972, publi-
shed in Notification No. G. 8. R.
344 (E) in Gazette of ndia dated
the 19%th July, 1972,
[Placed in Library. See No. LT-3367/72).

(2) A copy cach of the following papers
under sub-scction (2) of section 16 of
the Tariff Commimion Act, 1951 :—

(i) (a) Report (1971) of the Taniff

Commission on the cost structure
of and fair price payable to the
Vanaspati Industry. [Placed &
Library. Se No. LT-3368/72.]
(b) Government Resolution No.
6—VP (15)/72 dated the 27th
July, 1972 notifying Governmentty
decisions on the sbove Report
(Hindi and English versions.)
[Placed in Library, S No. LT-
8369/72.)

(i) A statement (Hindi and English
versions) showing reasons as to
why the documents mentioned
above could mot be laid on the
Table within the period prescribed
in subwection (2) of section 16
of the sald Act. [Pleced in
8w No, LT—3369/72.)

(iid)

Or Inpia Lro,, ANp CarTimen ACOOUNTS oF

Exronr Lisemomson Coueci Ano Exromt

Isezomion Acmecies awp Canpamom Boazp
romr 197071

THE MINISTER. OF FORBIGN TRADR
(BHRI L. N. MISHRA) ¢ I bog tolny on

SRAVANA 25, 1896 (SAK4)

Papers Laid 550

the Table—

(1) A ocopy of the following papers (Hindi
and Eoglish versions) under mbe
section (1) of section G19A of the

Companies Act, 1956—

{i) Review by the Government on the
working of the Handicrafts and
Handlooms Exports Corporation of
India Limited, New Delhi, for the
year 1970.71.

(i) Annual Report of the Handi-
crafts and Handlooms Exports
Corporation of India Limited,
New Delhi, for the year 1970-71
along with the Audited Accounts
and the comments of the Compteo~
Herand Auditor General thereon.

[Maced in Library. See No. LT—3870[72]

(2) A copy of the Certified Accounts
(Hindi and English versions) of the
Export Inspection Council and Exe
port Inspection Agencies for the year
1970-71 together with the Audit
Report thereon, under sub-rule (3)
of Rule 16 of the Export (Quality
Control and Inspection) Rules, 1964,
(Placed in Library. See No. LT—3371f
72.]

(3) A copy of the Certified Accounts
(Hindi and English versions) of the
Cardamom Bosrd, Ernskulams, for
the year 1970.71 and the Audit
Report thereon, under sub-section (4)
of section 19 of the Cardamem Act,
1965. [Placed in Library. See No. LT—
3872/72)

AnnuaL Rerort (PArT II) or RRGBTRAR OF

Nxwirarsrs

THE DRPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) 1 I beg to lay on the Table—

(1) Acopyof the Annual Report (Past
II) of the Registrar of Newspapers
for India on Press in India, 1970.

(2) A statement (Hindl and Roglish
versions) explaining the reasons for
not ldying the Hindi version of
the above Report simultancously,

. (Pawd ip Kibrory. S No. LT—3373{72.)
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mattet should be studied by the Rules
Comimittee.

MR. SPEAKER : The formal busines
should be finished ; there should be no
controversy about it. [ hope you will all
kindly agree to it.

STATEMENT CORRECTING ANSWER
70 8. Q. NO. 14 RE BEHAVIOUR OF
DOCTORS IN DELHI HOSPITALS TO-
WARDS VICTIMS OF A CAR ACCIDENT

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : I beg to lay a statement
correcting the answer given on the 3lst July,
1972 to Statred Question No. 14 by Shri D.
K. Panda regarding the behaviour of Doctors
in Delhi hospitals with victims of car accident.

Statrment

In the statement referred to in reply to
Starred Question No. 14 on 3lst July, 1972
by Shii D. K. Panda, it was stated that of
the 10 patients 2 subsequently died, 6 were

and 2 were otill under treatment
at the Al India Institute of Medical Sciences
Hospital. The number of persons who died
and who were discharged was given incorr-
ectly and I wish to correct the same. The
correct position is that out of 10 patients 4
died subsequently, ¢ were discharged, | left
medical advice and 1 patient is still

wkider treatment at the Hospital,

I regret the inconvenience caused to the
House,

r——

1548 hars.

sﬁm&m‘r RE CRASH OF AN INDIAN
AIRLINES FOKKER FRIENDSHIP AIR-
ORAFT NEAR PALAM AIRPORT ON

11. 8. 1972,

MR, SPEARXER t Dr. Karan Singh.
SHRT 8. M. BANERJER (Kaupur) s

AUGUST 16, 1912 I A, Aireraft meer Polew (St) 352

Why not a call asttention motion on this
toatter ? We have demanded a judicial
eaquiry, I tell you that peaple fram Calcutts,
Members from Caleytts, Madras all travel in
Garavelle or jets ; we have to travel in Fokker
Friendship ; it is people like us who die. . «
(Interruptions.)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; This type of statement takes us
nowhere because the Minister says things
which we do not accept. We say that this
sccident took place due to lack of precision
approach radar. They have oot installed it
in India. Please allow us cither 193 discussion
orcall atsention ; let us not hear sonx moln
statements from the Ministers,

MR. SPEAKER : Let him make the
statement.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
It is with shock that the Hon'ble Members
will have learnt of the tragic crash of Indian
Airlines Fokker VI-DME on thenight of the
1ith. The aircraft was on a scheduled flight
from Bombay to Delhi via Indore, Bhopal and
Gwallor and took off from Gwalior at 9.10
p- m. The aircraft had 14 passengers and 4
crew members on hoard. After leaving Gwa-
lor it was in normal contact with the Delhi
air traffic control. The weather situation over

ted by the Control tower to report ‘“visual”,
There was, however, no response from the
plane and in spite of repeated calls to it con-
tact could not be se-established.

At 10.4¢ p.m., two minutes after the last
contact had been made with the aircraft,
gascue and fire fighting servicm
At 1053 pm. an Indian Airlines Oara



